2 Re: Passing of [RAJYA SABHA] Constitution (One
Hundred and Twentieth Amendment)-Bill, 2013

amendment to the Representation of the People (Amendment and Validation)
Bill, 2013, which was passed by Rajya Sabha at its sitting held on the 27th
August, 2013.7

Sir, 1 lay a copy each of the following Bills on the Table:
(I} The Rajiv Gandhi National Aviation University Bill, 2013.

(2)  The Prohibition of Employment as Manual Scavengers and their Rehabilitation
Bill, 2013.

Re: PASSING OF CONSTITUTION (ONE HUNDRED AND
TWENTIETH AMENDMENT) BILL, 2013

=ft 2fr s wag (feem) - W, § ud Wi fawar @) 30 et S0 MG deAr
TSl  |...(Tae).. Uep ... (eerr)

SHRI C. M. RAMESI (Andhra Pradesh): Sir,... ... (Interraptions).....
sft T vipw ywe - WY, 98 UE iR v g1 (caem.

SHRI V. HANUMANTHA RAO (Andhra Pradesh): Sir, everyday they have this
.. (Interraptions)... ¥, ...(F@AUMF)..Y3 o @l EWRME B T & |..(FGUH)...

sft =fr wiew ware - W, § v ol o @Y SR snuer A snoei¥a weAr e
g |...(e9qeH)... U ... (eaaem)...

SHRI C.M. RAMESH: Who has made this ... ({nterraptions).....

sft ¥ wibw waTe : WY, FART 959 GHR Oy ¥ (emews). 9w, T i aw
& o fUeel gW.(@au™)... Mr, Chowdary, just a minute. ... (Jnterruptions).....

SHRI C.M. RAMESH: Sir, Zero Hour is going on in... ... (fnferruptions).....

MR. DEPUTY CHAIRMAN: Please, please. ... {Interruptions).....

sft 3 e yaE : W, U8 B fShd witeH dieicyEa srsie o
® uifd fopar war| ww W T B ww favw 3gd selc € dw % fag ol &1 9w
T Wi 8 HC wal g8 | B @n @ A 5 5w wWisw it 1 o arfey o, dfe
agl 50 & 9o e siv A @ W= T e e T s & ol # ) oo,
siol we Rerfa & fb g9g wfdurs deiesr fadere g wadal & wika adl gsn 2|
g9 9t dler & wrr sl ua snufy avlt & fpoaw ue v fawe er) Eu @
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Mt o fF 39 VT &0 & S oy siv et e aferl s WwRerR q S
a0y U oft 50 T uiRa @R, O gedel ¥ 59 UY 98 999 @) BeE e Ag
TR SUlRT 89 SUdr g Aed €| . (gad)... I8 gl iR sl 1. ().
And we wish to lodge our very strong protest over it. What was the agenda behind

rushing through the Constitutional Amendment in such a hurry bypassing the Standing
Committee when the Government could not get it through from both the Houses? Why

was it done, Sir? [ want to know it.

shtor & fag (e - wr, (@) g9 S il ue somn @, 9ud § wyl
W W UETT g1 UH avE W TS A F fAg, S B A A s 9 form siv sw
g7 AN e, 98 T sreme Rufa 1L (cawm.

MR. DEPUTY CHAIRMAN: But we cannot discuss something why it was not
taken up in the Lok Sabha. We cannot do that. ...({Inferraptions).....

PROF. RAM GOPAL YADAV (Uttar Pradesh): But we may register our opposition

to it. ...(Interruptions).....
SHRI P. RAIEEVE (Kerala): Sir, we went a response... ... {(Inferruptions).....

oL ST T UG ; 9%, . (SEeH). i, &9 39 U¥ 31U 3mufa &t gof @ &
Add B | (). EH AN S AT SO G HE, AN SREERT J gal @l (@)

SHRI RAVI SHANKAR PRASAD: Sir, ... (Tnterruptions)..... ...taken for a ride to
bypass the Standing Committee on the ground of urgency. Kindly see it
...(Interruptions)..... You sought to bypass the Standing Committee as it was urgent.

It has not been passed. ...(Interraptions).....

SHRI P RAJEEVE: We said that the Constitution Amendment Bill should be sent
to the Standing Committee. Only because of urgency, we voted in favour of the Bill.
...(Interraptions)..... We want to know from the Government as to what the position 1s.

... (Interruptions).....

MR. DEPUTY CHAIRMAN: Mr. Rajeeve, the problem is, we cannot discuss here
why a particular Bill 1s not taken up in the Lok Sabha or not. We cannot discuss that.

... (Interruptions)..... We passed the Bill, and it is over. ... {Interruptions).....
SHRI P RAJEEVE: The Minister gave an assurance... ... {Inferruptions).....

MR. DEPUTY CHAIRMAN: If the Minister has to say something, I have no

objection. But we cannot discuss this subject. ...({Interruptions).....
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SHRI D. RATA (Tamil Nadu): Sir, why did the Minister give such an assurance?

... (Interruptions).....
MR. DEPUTY CHAIRMAN: That Minister is not here. ... (fnterruptions).....

DR. V. MAITREYAN (Tamil Nadu): The Minister is not here to tell us.

... (Interruptions).....

MR. DEPUTY CHAIRMAN: Okay, you made your point. That is all.

... (Interruptions).....You made your point. ... (Interraptions).....

SHRI N K. SINGH: The Minister should come and explain it.

SHRI RAVI SHANKAR PRASAD: The Minister owes it to this House to come

here and explain why he * us. ...{Interraptions).....
SHRI P. RATEEVE: Tt is just *. ... (Inferruptions).....
MR. DEPUTY CHAIRMAN: * is an unparliamentary word. ... (Interraptions).....

SHRI RAVI SHANKAR PRASAD: For the whole day he kept arguing that it is
urgent. ...(Interraptions)... The Standing Committee has been bypassed, T am sorry to

say that. .. {Interruptions)... This 13 because of urgency. ...(Interruptions).....
MR. DEPUTY CHAIRMAN: We will pass on to the Budget.
SHRI P. RAJEEVE: He has * the House. ... (Interruptions)....
SHRI N.K. SINGH: Why was the Rajya Sabha taken for a ride?
MR. DEPUTY CHAIRMAN: T understand your concern. ... {Interruptions).....

SHRI RAVI SHANKAR PRASAD: The Minister * the Rajya Sabha that the matter

is urgent. ...{Interruptions)....

MR. DEPUTY CHAIRMAN: You cannot say it. .. *is unparliamentary.

... (Interruptions).....

SHR RAVI SHANKAR PRASAD: He said that the matter is urgent.
... (Interruptions)..... Tle did not get it passed in the Lok Sabha. ... {Interruptions).....

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: * is removed. ... (Interraptions).....
SHRI N.K. SINGH: He must come and explain to us. ...(Interruptions).....

MR. DEPUTY CHAIRMAN: Hon. Members, 1 understand your concern and 1
appreciate you. But the point 1s that we cannot discuss or ask why a particular Bill
be passed or not passed and why it 1s not taken up in the Lok Sabha. ..(Interraptions)..
We cannot do that. ... (Interraptions).... We cannot do that. ... {nferruptions)..... Let us
stop it there. ... (Inferruptions)..... Let us stop it there. .. (Inferruptions)... Let us stop

it there. ...(Interruptions).....

DR. V. MAITREYAN: We will not allow any of Mr. Sibal’s Bill. ... (nterruptions).....

He violated all the commitment.
MR. DEPUTY CHAIRMAN: No, no. ... {Interraptions)..... The Appropriation (No.4)
oft emaw g el (ST USY) ;. GY, W point of order ¥ |...(EEEM)...

MR. DEPUTY CHAIRMAN: No point of order. ... Inferruptions)..... You made

your point. ... {Iaterruptions)...

SHRI RAVI SHANKAR PRASAD: Why did the Minister say it was urgent? H=l1
S A gg ®I wel b a7 ol &, SHIAY gHal e urd aRAl 82 el UHr R
HE?...(FAHTH)...

MR. DEPUTY CHAIRMAN: It is all right. ... (Interruptions)..... That is over.

..(Interraptions).... That 1s over. ...(Inferruptions).....
of} ema¥ @ig el - WY, AT point of order ¥ 1...(EaEM)...

MR. DEPUTY CHAIRMAN: Okay, what is vour point of order?

... (Interruptions)..... Under what rule? .. {nterruptions)...

ft oA 99 TMEAlT : WX, W 259 & AT A point of order &1 Y, AT WaT
3R w9 gHE-aaY U =M1 uaie & @ Hare de&elt et o greer eedl @
ST O o V) B 1) i e e S | M e Rl o B o 2 e 1 B et e B ES R e
® 8 TAYHT B oyl A o wffaai & € safar o € fF oaw wE vy e &
Ugd 4 9ud 99 fdgail uv wewg A fGa-fand o¥ sk 9w uw ufades snd aen
ST TR B DY | (GHH).. SHET WRER dEd] &, d91 IMEEl Bl heAr Tt AEl 2l
TR @ WA BT MUKl B ... (Sa).

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: There is no point of order in it. ... {Inferruptions).....

+ft oraY 9¢ TEdiT - WY, U EAHl gaiy {5 U siue Rt e urew @ gl
BIAT T I B7...(CHeT)...

MR. DEPUTY CHAIRMAN: T will do. ... (Interruptions).....
=ft amaY 99 MEAT ; WY, A8 IR £, IS UG Bl SEHEAT € | ().

MR. DEPUTY CHAIRMAN: Now you take your seat. ...{Interruptions)..... You

have made your point. ...(Interruptions)..... Now take your seat. ...(Interruptions).....

=ft eI 9T el ; WY, UReR @) IE 49 Sfad A8 §, UiV 59 Hey ¥ 3nudm!
M A1 Afeg| A€ mgdr daer M g siw sifger W €1 (cram)...

MR. DEPUTY CHAIRMAN: T think we should now ... (Interruptions)..... We will
now take up the Appropriation (No.4) Bill and there 1s a Short Discussion on price rise.

...(Interruptions)..... If you cooperate, we can take them up together. ... {Interruptions).....

sft 2far vipw wang - ww, S A S B AT (@@ We will ask questions.

... (Interruptions).....

MR. DEPUTY CHAIRMAN: Appropriation Bill. ... (Inferruptions).... Why do you
want to do that? ... (Interruptions).... Let us take Appropriation Bill. ... (Interruptions).....
We have to take up Appropriation Bill. ... @nterraptions).....

it =fr iy wwg : 3y dfie Fad S @ grow d qeligy .. (). 89 it
fHevet off § Harel y&il | (eemm)... We will ask questions. ... (Inferruptions)....

MR. DEPUTY CHAIRMAN: Ravi Shankar Prasadji, we have to take up
Appropriation Bill. ... {(Inferrupfions).... Please cooperate. ...(Interruptions)..... What is
the way out? ... (Interruptions)..... You are asking something which is not possible now.

... (Interruptions)...

SHRI BALBIR PUNT (Odisha): Tt is a case of privilege. ... (Tnterruptions)..... He*

the House. ...{Interruptions)....

sft < vieww ywrg : W9, HeE St Fag fF 9 Siud e @ A, (@raem)...
Can you call Mr. Kapil Sibal to the House?

sft eav 99 T ;- 9Y, I8 w9l @ e i ofeemie § 8, syar it
A & |...(SrRIT)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Let us hear Mr. Kamal Nath. ... (Inferruptions)....

THE MINISTER OF URBAN DEVELOPMENT AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAIL NATH): Sir, there 1s a process. When
a Bill 1s passed by the Rajva Sabha, as everybody knows in this House, there 1s a
process to be gone through for a Bill to be taken in the Lok Sabha. All hon. Members
are aware that there is a process: the Bill has to be printed; the Rajya Sabha has to
transmit it. As I learn, there was some patent error in the Bill which delayed it. This
process, despite the best efforts, could not happen — I am told — till midnight
yesterday.  And, because it could not happen ...(Interruptions).....

sft YA vEIT (AR weEn) o Wel @l Wl wiEl § ASEr or T 1L (caur)..

SHRI KAMAIL NATH: Because the process was not complete, I could not list
it in the Business or even in the Supplementary Business. It was the intention of the
Government, complete intention of the Government, to ensure that the Bill 1s taken up
in the Lok Sabha. The Government’s seriousness was demonstrated in this House by
making an appeal to all the Members that it should be passed so that it can be taken
up. It is one of those things that because of a technical error the process could not
happen. That delay ...{Inferraptions).....

DR. V. MAITREYAN: You should have extended the Lok Sabha. ...{Interraptions).....

SHRI KAMATL NATH: In this House, I would not like to talk of what happened
in the Lok Sabha because it is not appropriate. What I can say and reiterate is that
it was Government’s intention to take this Bill up. If the process had been gone

through, we would, perhaps, have taken it up. ...(Interruptions).....
MR. DEPUTY CHAIRMAN: That’s okay. ...(ITnterruptions).....

SHRI RAVI SHANKAR PRASAD:  Sir, it is a very simple thing. Hon. Parliamentary
Affairs Minister, | take your point. Kamal Nathji, please listen to me. 1 take your
point. 1If there was any technical, fundamental or patent error in the Bill, obviously,
the hon. Law Minister was not ready with the Bill. If the hon. Law Minister was not
ready with the Bill, why he rushed the Bill through the Rajya Sabha saying, “It is a
very urgent matter, it has to be passed today come what may”. T am sorry, he has taken
us for a ride. He owes an apology to this House as to why this House was * that
the Bill could not go to the Standing Commattee. He insisted that everything was ready.
But everything was not ready. [ am sorry, Sir, the Law Minister must come and

apologize to the House. ...(Interruptions)... He must come. ...(Inferraptions).....

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Now, letus...
.(Interraptions).....

SHRI PRASANTA CHATTERIJEE (West Bengal):  Shn Kapil Sibal should be
called to this House. ...(Interruptions)..... Why did he raise such an urgency?

... (Interruptions).....

SHRI CM. RAMESH: Stop civil war in Hyderabad. ... (Interruptions)..... A civil

war 1s going on in Hyderabad.

...{Interruptions).....

sft v 99 wEed ;- WY, Hudlw weEfl w@fa s aRer B wwew @el 9
e, (caem). W Bt aeiet @eft ot e wed gy S9 ww 9w g4t &
T7...(AART)...

MR. DEPUTY CHAIRMAN: The House is adjourned for fifteen minutes.
The House then adjourned at thirteen minutes past eleven of the clock.
The House reassembled at twenty-nine minutes past eleven of the clock,
[MR. DEPUTY CHAIRMAN in the Chair.

DR. V. MAITREYAN: Sir, ...

MR. DEPUTY CHAIRMAN: Yes.

DR. V. MAITREYAN: Sir, is the Law Minister coming to the House?

MR. DEPUTY CHAIRMAN: Why do you ask me?

DR. V. MAITREYAN: Parden, Sir.

MR. DEPUTY CHAIRMAN: Am I the Law Minister? Why do you ask me?

DR V. MAITREYAN: Sir, you have to give direction. ..{Interruptions).. Home
Minister, Law Minister, Finance Minister and, probably, Prime Minister. Is he all in

all or what? ... {Interruptions)....

MR DEPUTY CHAIRMAN: Now, please, please. Can [ take up the Appropriation
Bill?

SHRI RAVI SHANKAR PRASAD: Sir, there 1s a point of order, very important.
Mr. Roy, please raise it. ...{Interruptions)..... Sir, please allow him to raise it

... (Interruptions).....
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I want to raise a point of

order.

MR. DEPUTY CHAIRMAN: You want to raise a point of order. Do that. Under

what rule?

SHRI SUKHENDU SEKHAR ROY: Sir, now that the hon. Parliamentary Affairs
Minister has informed the House that there was some patent error in the Constitution
(Amendment) Bill passed by the House, the consequence 1s that none of us had applied
proper mind to the Bill. Otherwise, the patent error could have been detected.
...(Interraptions)..... Now, in such a situation, Sir, the Law Minister should come here
and explain the position although we know that under Rule 108, the Chairman has the
power to correct patent errors. But the Parliamentary Affairs Minister did not say that
it was done inadvertently. It should have been said, ought to have been said that it

was done inadvertently. This is my submission. ... (Inferraptions).....

SHRI RAVI SHANKAR PRASAD: Sir, kindly appreciate our predicament. It was
a Constitutional Amendment of great import impinging upon appointment of Judges of
Supreme Court and High Court. He is sitting in the Upper House. We were persuaded
in a hurry to pass a Bill having patent errors.  What kind of message have we sent
to the entire country? This is an august House. ... {Inferraptions)..... So many lawyers

are here. ...(Interruptions).....

SHRI N.K. SINGH: Also, Sir, at least, we should know what that patent error is.
Does the patent error relate to a typographical error? Does it relate to any substance

of the Bill? We must know what that patent error is. ... (Inferruptions.....

SHRI RAVI SHANKAR PRASAD: And, if there was an error, why was it hurried?
...(Interraptions)..... He must answer why he was hurrying it in the House.

... (Interruptions).....

sft qEaaT EeTIE |UTar (o) - fSW gAY, g9 B #) Tadt B Asl
&, gl Wl W urg fear, swd @il wad) @ wg S @l gHRT Sifier
... (CUTEI)...

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)..... Mr. Parliamentary
Affairs Minister, would you like to say something? ... (Interraptions)... Please. Please.

Let us hear the Parliamentary Affairs Minister. ... {Interruptions).....
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI RAJEEV
SHUKILA): Sir, the discussion on the Appropriation Bill and price rise can be taken

together. This is what I want to request yvou. ...{Interruptions).....
ft g WISIE wuTeT : (S SARAT WY, il el Bl H9Y Bl (ca).

sft 713 vy e ;w7 H au A smuE e fb fava @) ikdr ol HqHSA gy
10 fife & fay 8= v Hifog | wt ol & @ gu an A fEfaa €1 s wwere
P BEY & a8 P AA P gATC] B QWIS A @l mawaehal @ e
& | (cerere). e s fawg @) widflvar @ @wiEg | Let Mr. Kapil Sibal come and

apologize to this House as to why he * us. ... {Inferruptions).....
ft ema¥ °% WEAld : g9 & W7 3R g wWer T 21 (cauE).

ft Rrar== foadt (fWeR) - 91 g “Ysi 41" 3Py 89y & HHT UaHE
HEAT AMEY 1. (T

MR. DEPUTY CHAIRMAN: The House 1s adjourned for thirty minutes.
The House then adjourned at thirty-three minutes past eleven of the clock.
The House re-assembled at three minutes past twelve of the clock,
[MR. DEPUTY CHAIRMAN in the Chair |

MR. DEPUTY CHAIRMAN: Okay. ...(Inferruptions)..... Now, some pertinent
1ssues were... ...(Inferraptions)..... Please, please. ...{Interruptions..... Please take
your seats. ...(Interruptions)....3MU &l &S (@aum). 3my @l $GU L (@), .
Please take your seats. All of you, please take your seats. ...(Inferruptions)..... Some
hon. Members have raised certain issues regarding the Constitution (Amendment) Bill.
The hon. Minister, Shri Kapil Sibal, is here. He will make a statement.

SHRI RAVI SHANKAR PRASAD: Sir, I would like to ask a question after he has

completed.

THE MINISTER OF LAW AND JUSTICE (SHRI KAPIL SIBAL): Yes, certainly. Mr.
Deputy Chairman, Sir, I want to state at the outset that [ am deeply anguished at the
tact that the Constitution (Amendment) Bill that was passed by this House the day
before yesterday could not be taken up in the Lok Sabha today. We were exceptionally

* Expunged as ordered by the Chair.
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keen to do that. At the beginning, the Secretariat realized that there was some error
that had been committed, and I want to explain what that error was. When we
introduced the Bill, we introduced it as the 120th Constitutional Amendment. When
we passed it, it should have been passed as the 99th Constitutional Amendment. The
number, therefore, had to be that. That was the patent error. Now, patent error means
that which is visible to the eye. So, when the Secretariat saw it, they immediately
mntimated it to us. The Chairman then immediately corrected that error. Immediately

then, it was transmitted orally to the Lok Sabha, informing that the Bill would be
coming.

At 3 o clock in the afternoon, the Bill was sent there, and we were on the job
right from the afternoon till midnight that the Bill should be somehow printed and ready
for consideration by Lok Sabha. So, it is not as if we were not intending to introduce
the Bill and have it passed in Lok Sabha. However, it 1s regrettable that despite our
best efforts, we could not send it in time to Lok Sabha for passing it. I assure the
distinguished Members of this House that there was no such intention on our part. In
fact, I said in Lok Sabha yesterday that we are meeting tomorrow to pass the Judicial
Appointments Commission Bill. But, T am sorry that this could not happen in the

manner in which we wanted it to happen, and with our best efforts, it could not happen.

DR. V. MAITREYAN: But the Government should have insisted on the Speaker
to continue for today and get the Bill passed.

SHRI RAVI SHANK AR PRASAD: Sir, | have heard very patiently what the hon.
Law Minister had to state. You may recall, Sir, when this whole historic Constitution
(Amendment) Bill was being debated here, both, hon. the LoP and myself, insisted that
this being a very important Bill, let there be a filtration by the Standing Committee
because a wider consideration takes place there. Many other hon. Members shared
that concern. Hon. the Law Minister said, “Tt is very urgent. It has to be passed today.
It 1s very urgent” Now, we see that home work has not been done. Ewven the
numbering of the Amendment was wrong and we were™® into passing a Bill, for which

the home work had not been done.
MR. DEPUTY CHAIRMAN: Not * . Don’t say that. No...

SHRI RAVI SHANKAR PRASAD: Sir, [ insist that don’t expunge it. He has
admitted that it was wrong.

MR. DEPUTY CHAIRMAN: Yes, but that 1s not *

* Expunged as ordered by the Chair.
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SHRI RAVI SHANKAR PRASAD: In this august House, we were made to speak
about the institution of Judiciary, Supreme Court functioning and High Court functioning
on a Bill which could not be passed by both the Houses of Parliament because of the
fault of the Government and the Ministry.

MR. DEPUTY CHAIRMAN: Ravi Shankarfi, that is okay.

SHRI RAVI SHANKAR PRASAD: 1 think hon. the Law Minister needs to apologise
to the House.

MR. DEPUTY CHAIRMAN: He has regretted.

SHRI RAVI SHANK AR PRASAD: It is a question of prestige of the House. He

must say that. He must apologise. ‘Anguish’ will not do. He must apologise.
MR. DEPUTY CHAIRMAN: He has regretted.

SHRI RAVI SHANKAR PRASAD: Sir, just one line. Kindly see what is happening.
We only said that do it in November. The Bill has got... {nterruptions).....

MR. DEPUTY CHAIRMAN: Okay, that is all.

SHRI RAVI SHANKAR PRASAD: We demanded for sending it to the Standing

Committee. ... (Interruptions).....
MR. DEPUTY CHAIRMAN: That is all. We cannot undo what we have done.

SHRI RAVI SHANKAR PRASAD: Therefore, he must say, “I apologise to the
Members of this House.” He should say that.

MR. DEPUTY CHAIRMAN: Apology 1s not on somebody’s pressure.

oft ema¥ 99 WEdld : WY, A WET JiE TSy T (@haem)..

MR. DEPUTY CHAIRMAN: No point of order. I have to take up... (fnterruptions).....
oft ema¥ 99 WEdld : WY, A WET JiE ST T (@haem)..

MR. DEPUTY CHAIRMAN: On this, there 1s no point of order. There is nothing.

... (Interruptions)..... Why is he always a raising point of order?

sft ema¥ 99 TEAT - BUAT AR Wige 3w 3SR dl g Ay | (@aEE)..
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MR. DEPUTY CHAIRMAN: Under what rule?
sft ey °T TEAd : 3fSY WA 2581
MR. DEPUTY CHAIRMAN: You always say that. Nothing is there.

sft amav dT wEda : U W A9 YT AR W=, 79 A e AR adt
g TS O TReR a8l e SN, SUel Uy BRIe] Y 99 Ieg WHT ¥ 99 Wbl
ol Var el ) fpen e 42 sneil & fob g Silv (e, .

MR. DEPUTY CHAIRMAN: That he has explained.

it arav 9 AT Blg 3R Usds 21 ¥ Wl R fqAr o e 8, A gfad
FEf &1 S TRY AT, SuH WY guiEE @ od) 3 Y S8 sy 9w § U9 gl
T O ad e S IR €, IR A o W@ §, 9% Tad g1 @ diw q8) ' o
P BRU B (). TS PRI TAT B

MR. DEPUTY CHAIRMAN: Okay, that is all. No point of order. ... Tnterruptions).....

It 1s no point of order.

ft qwYiaw @ieTMIE WUTar - 8199 < ol Uiy AT § 98 (aum)...

MR. DEPUTY CHAIRMAN: There is no point of order in that. You are a
disciplined Member. Why do vou do this? ... Interruptions)..... Rupalaji, let us take the

business. The Minister has regretted.

sft e 9 g : WY, Sl SEERl ] g @ 9 wdl 9] 2 e Sl
Ta1¢ fF @ 59 UHR @ Ured qef & 6 evw fid & e W ad g8t Sua
A B Y U o AT T ABT 2., (STaET)...

off Sumwrafer amo TGl No, please. Mr. Rajeeve, what do you want?

... (Interruptions)...
=ft ameEw dg TEAY 9, 3MU &4 <R Gyl (SadH)..

MR. DEPUTY CHAIRMAN: Your point of order is ruled out. Please, sit down.

I ruled out the point of order.

i} ema¥ <g TEGT ;- ¢

MR. DEPUTY CHAIRMAN: Mr. Gehlot, please sit down. It is not going on
record. What Mr. Gehlot says will not go on record.
*Not recorded.
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SHRI P RAJEEVE: Sir, we have a very consistent stand that when we are
discussing a Constitution (Amendment) Bill, it should be sent to the Standing Committee.

But while giving the reply, the Minister gave a very specific assurance.

MR. DEPUTY CHAIRMAN: He explained it as to why he could not do it.

..(Interruptions)..

SHRI P. RAJEEVE: Let me complete, Sir. He gave a specific assurance that it
should be sent to the Lok Sabha, and, thereafter, to the State Legislature. If we send

it to the Standing Commuittee, we lose two, three months before the next Session.

MR. DEPUTY CHAIRMAN: But in spite of his best efforts, he could not do it.

What more do you want?
SHRI P. RAJEEVE: Let me complete, Sir. .. (Inferraptions)..
sft geuIT WSS WUTdT : did 991 & gaacs @1 A8l e | (eraem)..

SHRI P. RAJEEVE: Secondly, Sir, that point 1s not relevant now because the basis
for not sending it to the Standing Committee is to avoid the loss of this time. Second

thing, if the other House. ..{Inaferruptions)..
MR. DEPUTY CHAIRMAN: Don’t discuss the other House here. .. (Inferraptions)..

SHRI P. RAJEEVE: 1 am not mentioning the procedure or Rules of the other
House. .. (Interruptions)..If the other House will take it up in the next Session, and,
they decide to send it to a Committee, then, this Upper House lost its opportunity to

discuss in a Committee. .. (Inferruptions)..
MR. DEPUTY CHAIRMAN: No, no. ..{Interruptions)..

ft QYRR WISTHTS WUTAT - 6 |...(@auH).. (S T 9 | cem).. fsEl daviT
T |... (). .

SHRI P RAJEEVE: It is very serious. How can we believe in a Government like
this?.. (Interraptions)..

MR. DEPUTY CHAIRMAN: Don’t go to such imagination - kite-flying.
.. (Interruptions).. Do you want to say something? .. ({Inferruptions).. We will now take

up... ..{Interruptions)..

SHRI ANANDA BHASKAR RAPOLU (Andhra Pradesh): Mr. Deputy Chairman,

Sir, it i a matter of ... .. (Interruptions)..
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SHRI PALVAI GOVARDHAN REDDY (Andhra Pradesh): Sir, my point is that...

..(Interraptions)..
oft 2fer vipw g - AT A St (@), ue e | e, e S Sft
T Tadt g8 ®, 8199 % WWH & AU 98 UF I° apologise. 1 QI M0 BEW

ATSY |....(STE)...

=ft Suamafer © Regret & 90T | (SHTEH)...
SHRI RAVI SITANKAR PRASAD: Ie said only anguish. ..{Interruptions)..

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
AND THE MINISTER OF LAW AND JUSTICE (SHRI KAPIL SIBAL): Look at the

records, 1 have said so. .. (Interruptions)..
MR. DEPUTY CHAIRMAN: Anguish and regret, both are okay. .. (Tnterruptions)..
sft gwuTaw WisnTE wureT - 99, W @ gT AT (@EE). w7, . (EaeT). .
ST SIS U Bugedl (We TS : WY, anguish @1 &l waaw @ & g@, Wl
HET AT 1., ()
SHRI V. HANUMANTHA RAO: Mr. Deputy Chairman, Sir, this House has...

..(Interruptions)....
MR. DEPUTY CHAIRMAN: Mr. Ramesh, please go back to your seat.

.. (Interruptions).. T will give you time. ..{{nterruptions)..

ST 9T ¢ RUged © WY, S8 anguish ®8T B, anguish @ TA@d g@ T
21 48l u¥ apology @ HiW &1 Bl Al Hiw arfev ] (cmawr)...

it Suevmfy - 9 regret didl @1 IHe said, regret.

1. IOFT © RBuded ; U9, Hfid e wes a@id 8§, ST B9 o 8t

MR. DEPUTY CHAIRMAN: He said, ‘regret’. He is a lawyer, he knows it. That

is why, he said, ‘regret’. ..{Interruptions)..

ft quia @reTiE wurer: [SW dRRAT WY | (). 6, S99 8199 o fad
urE @Y G a1 Sudl [{ gRW A dY dede B E L (SaaT)...

SHRI K.N. BALAGOPAL (Kerala): Sir, this is a matter, which.. .. (Interraptions).
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MR. DEPUTY CHAIRMAN: Mr. Balagopal, please sit down. .. {Interruptions)..
Mr. Ramesh, T will allow you to speak. .. {Inferruptions).. Please go back to vour seat.
.. (Interruptions).. Mr. Balagopal, please sit down. ..({Interruptions).. 1 called Rajeeve,
that is all. ..{Interruptions).. Now, hon. Members, please. Telangana Members and
Andhra Members, please take vour seat. ..{Inferruptions).. No, no. I have to deal
with Telangana people also. .. (Interruptions).. Hon. Members.. .. (nferruptions).. What
1s this, Mr. Balagopal? Mr. Rajeeve has spoken; then, why do you want to..

..(Interruptions)..

SHRI K.N. BALAGOPAL: Sir, it is said that it will be corrected. Tt is passed as
120th Constitutional Amendment.

MR. DEPUTY CHAIRMAN: He has explained it. ..{Interruptions)..
SHRI K.N. BALAGOPAL: *

MR. DEPUTY CHAIRMAN: That is not needed. .. (fnferruptions).. It is not going
on record. ..(Interruptions).. Mr. Balagopal, please take your seat. ..{Interruptions)..

Hon. Members, let me say. ..({Interraptions).. | am on my legs. .. (Interruptions)..

SHRI PRASANTA CHATTERJEE: What 1s the procedure to rectify the error? Let

the Minister explain. .. (Interruptions)...

MR. DEPUTY CHAIRMAN: I am coming to that. .. (Interraptions).. Mr. Prasanta
Chatterjee, that error is already corrected. .. (Inferruptions).. Mr. Prasanta Chatterjee,
you asked the procedure of its correction. It 1s already corrected. Our office has taken
note of that patent error. The patent error means only a seeming error, not a fatal error.
.. (Interruptions).. Please. ..{Inferruptions).. T am on my legs. See, in our Rules, there
is provision for correcting it by the Chairman, and, the hon. Chairman has corrected

it, and, corrected Bill has gone to Lok Sabha. So, it is corrected. .. (Interruptions)..

DR. V. MAITREYAN: Sir, the Lok Sabha did not have the patience to sit for one

more day. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: You are a senior Member. The second part of the
question 1s, the House wanted hon. Law Minister to come to the House and explain
why it happened and why it was not taken up in the other House. Not only he
explained that, he expressed his anguish and regretted also. ...(Interruptions).....

Please. ...{Interruptions)..... That s okay. ...{Inferruptions)..... We should have a give

FNot recorded.
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and take policy. ...{Interruptions)..... Madam, we should have a give and take policy.

...(Interruptions)..... Have a give and take policy. ...(Inferruptions)..... We are all
human beings. ... (Interruptions)..... See, 1t 18 human nature to err. ... (Inferruptions).....
Anybody can commit an error. ...{Inferruptions)...... This is an inadvertent error.
...(Interruptions)......

DR NATMA A HEPTULLA: Sir, I want to know whether the mistake was of
the Ministry or of the Secretariat.

MR. DEPUTY CHAIRMAN: No. You cannot bring in the Secretariat here.

BT oM T Bugoell : Okay, Tad! S9al off 3 7t &g & & ..(caem)..

MR. DEPUTY CHAIRMAN: They corrected it. The Secretariat only corrected
it.

DR. NATMA A HEPTULLA: The Secretariat helped by pointing out the mistake.

... (Interruptions).....

MR. DEPUTY CHAIRMAN: They corrected it. ... {Tnferruptions)..... You cannot

bring in the Secretariat here.

DR. NAIMA A HEPTULLA: Who was responsible for that mistake?

... (Interruptions).....

MR. DEPUTY CHAIRMAN: There are two things. ...{Interruptions)..... Najmaji,
you are a very senior Member. You are well-versed with the Rules. She knows Rules
much better than me. But one thing I have to say is this. We cannot bring in the
Secretariat here. In this case, the Secretariat corrected it. Once the Minister has owned
it, that 1s moral responsibility. ... {Interruptions)..... That is over. ...(Interruptions).....

He has expressed regret. ... {Inferruptions).....

DR NAIMA A HEPTULLA: That is the reason why I am protecting the

Secretariat.
MR. DEPUTY CHAIRMAN: Najmaji, [ am also protecting it.
DR. NAIMA A, HEPTULLA: Sir, I know that you speak better than me.
MR. DEPUTY CHAIRMAN: No.

DR NAIMA A HEPTULLA: But sometimes you should listen to our voice also.

... (Interruptions).....
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SHRI KAPIL SIBAL: Najmaji, to cut the controversy short, 1 say, once again, that
despite my best efforts, I am sorry and it is regretted, the Bill could not be passed in
the Lok Sabha. Are vou happy? ...(Interruptions).....

MR. DEPUTY CHAIRMAN: Thank you for the cooperation. ... (Tnterruptions).....
This 1s my request to the Members from Andhra Pradesh. See, your issue 1s very
important.  But the country is more important. ...({Interruptions).....

SHRI C.M. RAMESH: Are we not part of the country? ... {Interruptions).....
Andhra Pradesh is burning. ...{Interraptions)..... You have to stop the violence.

... (Interruptions).....

MR. DEPUTY CHAIRMAN: We have to pass the Appropriation Bill.
...(Interruptions)..... Sit down please. ... (Tnterruptions)..... Please listen to the

Minister. ... (Interruptions).....

THE MINISTER OF FINANCE (SHRI P. CHIDAMBARAM): Sir, T can understand
the concern of Members from the State of Andhra Pradesh about the situation in
Andhra Pradesh, especially about the bandh. ...(Interruptions).....

=it UPTET WS BT (FERTY): 39T Bl & HRV 8GNEIG H...(qqdr).. I8 e &l
HepdT |...(STH)...

SHRI P. CHIDAMBARAM: Sir, the Government has listened carefully to the
Members from the State of Andhra Pradesh. They have expressed concern about the
situation in Andhra Pradesh, especially the situation in the city of Hyderabad today.
We have taken note of that. We are in touch with the Government of Andhra Pradesh.
..(Interraptions)..... There is a Government there. ...(Inferruptions)..... You made a
statement. ... (Tnterruptions)..... If he wants a response, he must be patient. We have
taken note of it. We will take all steps possible to ensure that law and order is
maintained and safety and security of all citizens is maintained, especially in the city
of Hyderabad and all over the State of Andhra Pradesh. My respectful appeal to all
the Members 1s, accept our word, be patient and we will take steps and let the Business

of the House continue.

SHRI Y.5. CHOWDARY (Andhra Pradesh): Sir, in protest we are walking out.

... (Interruptions).....
(At this stage some hon. Members left the Chamber)

MR. DEPUTY CHAIRMAN: Now, we shall take up the Appropriation (No.4) Bill,
2013. Shri P. Chidambaram.



